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MONDAY ,THE TWENTY FIRST DAY OF OCTOBER
, " ."TWO 

TiOUSAND AND TWENTY FOUR

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JiJ'TIGE J SREENIVAS RAO

PRESENT

WRIT PETITION NO: 29243 0F 2024

Between:

AND

1

,2

51,'o',iif 'Hi"nRis9:i11lb:',$:lif fl:i#if 'ft :l?lll.i'1l€?R"?o.5;
District, Telangana. ...PETITIONER

r he s ta te of rel a ns a n a * t 
l";:11: t 31,[?,? :i 3i il,ff s l?li3;.Y',?L:3f 3 ibl t

[ : fl I''^H]'yr S:'fi :% ?,:if#; i i;';ir+; iih s;1 
" 

n ""' Hlp"j " n i" o u v i ts

Registrar, Warangal ...RESPONDENTS

PetitionunderArticle226otlheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue an appropriate wit' order or direction more particularly one in the

nature of writ of mandamus declaring the action of the respondents particularly

the 2nd respondent in not considering the petitioner request for exercising web

options for admission into MBBS/BDS course under l\ilanagement Quota C/NRI

Category in next phase of counseling for the academ ic year 2024-25 as illegal'

arbitrary, u ncon stitutional and consequently direct the respondents to consider

and permit the petitioner for exercising web options for admission into MBBS/BDS

course under Management euota c/NRr category for the academic year 2024-25

in next Phase of counseling



lA NO: 1 OF 2024

Petitron unde. Section 15.1 CpC praying that in ther circumstances stated jn
the affidavit frled in support of the petition, the High court may be preased todirect the 2nd resp'rndent to consider the petitioner request for exercising weboptrons under N4ana(lement Quota c/NRl category for admission into l\4BBS/BDs
course in the next phase of counseling for the acad
diSpOSal of writ petiti:n 

'' vvurrosrrrrs rur trre acaoerT)tc: year 2024-25, pending

Counsel for the petir:ioner: SRl. L RAM SINGH

Counsel for the Respondent No.1: SRI T. RAMESH.
AGP FOR MEDICAL HEALTH AiVO TAUIIY WELFARE

Counsel for the Res;pondent No.2: SRIA. PRABHAKI\R RAO,
SC FOR KNRUOHS

The Court made the lbllowing: ORDER



N'BLE'TI 'IE CH IEF IUSTICE ALO KARADHET EH
AND

THE Ho B ES ICE RE NIV5

Wri Petiti nN 29 f2

ORDER, p+r /,re aon'ble the Chi| Ja'nne Alok Aralhe)

Mr. L.Ram Srngh, iearned counsel for the petirioner'

Mr. T.Ramesh, learned Assistant Government Pleader

for Health, Meclical & Family \flelfare Department for

resPondent No.1.

Mr. A.Prabhakar Rao, Iearned Standing Counsel for

I(aloii Narayana Rao University of Health Sciences (hereinaftcr

referted to as, 'the Universiry') for rcspondent No'2'

2. With the consent of the parties' the matter is heard

hnally

3. The Petitionet in this writ petidon has prayed for the

following relief:

"For the reasons stated above' it is ptayed that

this Court mav be pleasccl to issue an appropriate

writ, order or directlon more particularly t-'nc in

the nature o I wrlt of mandamus declaring thc
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acuolr of thc rcspondcnts partlculiulr., ths lncl

t cspondent rn not considenng thc petitioner,s
requesr for: cxercising rvcb opdons frrr ad6i..ion
rnto MBtsS/BDS coursc under L4anagcment
(]uotrL "C/NIU" categorl. in ncxr phasc of
couns eling for the acade mic ycar 2OZ4_25 as

illegal. 
^rbiu^ry, unconsritutiona l and

conscrluendy direct the responclents to consider

undcr N,lanagemenr euora ,.C/NRI,, 
Category for

thc ac ademic

and ;,crmit the petrtioner

opti()ns fbr aclmrssion inrr>

[or exercisrng wcb

MBBS/tsDS course

pro[)er in the

yc^r 2024-25 in next phase of
counseJing and pass such other order c,r orders as

tnl\ (.r)url mat. deCm fit and

clrctur itance s of the case.,,

1. Leamed counsel for the pedtioner subm.itted that even

though rhe l)eflrioner had applied for admjssion into

NfBilS/BDS c:)urse for thc academic year 202125 againsr

manascment .lrrota seats rn B-cafegor\r, she ,:ould not upload

for 'C/NRI' CzLtegory. Therefore, she approz:ched respondent

No.2 to consicler her requesr under .C/NI.|-I, category, but

respondcnt Nc 2 is not considering her relluest to seek

r
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adrnission against Nlanagcmenr Quota in 'C/NRI' Category

scats. He further submitted that thc petitioner be granted

liberry to submit a reprcsentation to the Universiry, and thc

Universiry be directed to decide the said representation 1n a

rime bound manner

5. Learned counsel for the Universiry submitted that the last

date of registration was 23.08.2024 ar,d thereafter, merit list has

been ptepared, which shall be published at the time of

indicating the web option. However, it is fairly submitted by

him that, in case the petrtioner submits a represcntation, the

same shall be dealt with by the University in accordance with

Iar.v

6. In view of thc aforesaid submission and in the pecuLiar

facts of the case, the $7rit Petition is disposed of with liberty to

the periuoner to submit a rcpresentation bcfore the Univetsiry

with regard to her gricvance. Needless to state that in case

f
0

such a representation is madc, the Universiry shall decide the

\
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samc wirhilr a period of three (03) days thereafter. k is madc

clear thar this Court has not cxpressed any opinion on thc

mcrits oI thc nratter

N'[isccllarLeous appLications pending, ir. anr., shail s rand

closed. l lorvevcr, therc sha1l be no order as tc cosrs

sD/-A. IiRINIVASA BEPPJ
ASSISTANT REGISTRAR

//TRUE COPY//
SECTION OFFICER
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1 The Princioal secretary, Itiledical and Health F-amily welfare Department'

i;;r;i;;;lBrildinq. f s .Hvderabad-soo 055.
,, i# FE;i:U; il;tii 'lai,iu'vin' Rao Universitv of Healtlr Sciences

Waranoal.
3 o;; C6*i" sRl L R/\NI SINGH Advocate.[oPU-c]
,1 rwo ccs to GP FoR MEEib;i'nEALlH nuo.F:VtrrY wELFARE'Hish' c"JJririitir" 5irt" ot relangana at Hvderabad -[oUrl
5 one cc to SRI snr q 5tX'rjrinxnii rino, Sc'FoRKNRLoHS IoPUC]
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CC TODAY
HIGH COURT

DATED:21 l1$tt2024

ORDER

WP.No.29243 of 2OZ4
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DISPOSING OF THE WRIT PETITION WITHOUT
COSTS
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